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In the Chhattisgarh High Court

Case No : Criminal Appeal (CRA) No. 961 Of 2007

Suraj @ Sheshmani APPELLANT

Vs

State Of Chhattisgarh RESPONDENT

Date of Decision : 02-09-2019

Acts Referred:
Indian Penal Code, 1860 — Section 307

Citation : (2019) 09 CHH CK 0018

Hon'ble Judges : Sharad Kumar Gupta, J

Bench : Single Bench

Advocate : C.K. Navrang, D.C. Verma

Final Decision : Dismissed

Judgement

Offence under Section,RI for,Fine Rs.,"RI in default of payment

of fin

307, IPC",7 Years,200/-,1 Month

18. As per the alleged F.I.R. Ex. P-7 the appellant had caused injuries on the
body of complainant.,,,

19. There is no such material available on record on strength of which it can be
said the Ex. P-7 is not natural.,,,

20. Looking to the above mentioned facts and circumstances of the case, this
Court finds that prosecution has succeeded to prove beyond reasonable",,,

doubt the charge punishable under Section 307 of the IPC against the appellant.
The sentence awarded by the Trial Court is just and sufficient, and",,,

not excessive. Consequently the aforesaid judgment of the conviction and order
of the sentence are hereby affirmed.,,,

21. Consequently, the appeal being devoid of merit, deserves to be and is hereby
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dismissed.",,,

22. As per report of the Central Jail, Bilaspur dated 17.12.2018 appellant has
been released on 02.12.2010 after completion of sentence extending",,,

benefit of remission to him, thus, no further order is required.",,,
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